IN THE CENTFAL ADMINISTPATIVE TRIRDNAL, JAIFUR BELCH, JAIPUR.
Dats of Decision: 13.11.95.

CGHS Pharmacists' Welfare Committas, Jaipur
... Petitiocner.
versus
Shri M.S. Dayal and others
« e« Respordents.
CORAM:
HOMT'PLE MP., GOPAL IRISHIA, VICE CHAIRMALY
HON'ELE MF. O.FP. SHAPMA, MEMEER (A)
Por the Pztitionsy cos ML. 5. Iumar

For the Pespondants eee M. v.S. Gurjar

ORDER

PEF HON'ELE MF. COPAL IPISHNA, VICE CHAIFMAN

CGHS Pharmacisis' Welfars Committss, .J ipur, has filed thiz Contempt
Petition w/z 17 of the Administrative Trikonals BAck, 198%, with the averment
that the raspondznts bhave committed contemps by wilfully discheying ths order
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f thiz Trikunal passed in OA 110.31/359 on 3.8.94.

2. A dirzction was izausd to the raspondenits o take & dacision on che
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represantation dated 1.6.22 through a detailed order on merice in the light of
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the recommendations mads by the Pharmacy Council of India and th: Director

o

Gzneral of Health Servicez. It iz evident from AmnF-1/1 dated 7.5.95 that on

examination  of  the repressntacion  in dskails and afisr taking into

considiration the recommendacions mad: by the Pharmacy Council of India in

their letier daiced 24.2.37 and the Divectior Gznevzl of Healih Zzrvicas in the
notz daced 5.9.26, the pzritionsr's damand for ihs revised pay scale of

L1400-2200 was not found acceptalkle. It is alao borne oot by Ann.Z/1 that a

dzcision has hbe:n talen by the Government of Indiz to th: sffzct that 25% of
the total posts of Pharmecisits in the Central Governmani Hzalih Schemes in tha

pay of F2.1600-2660.
The dzlay, if any, in passing chasz orders on ths reprassncacion iz rejrztcsd

by the reapondents.
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2. In the circumstances, no conbsmph is mads cut. The Contempt Petition is

(0.P. SHARMA) (GOFAL I'_I‘-I:IHIA)

MEMBER (A) VICE CHAIRMAN
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